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CENTRAL AOMINISTRATIVe TRIBUNAL 
AJ..LAHABA[) ~H ; ALL.AHAB&> 

Oritinal Application Ne.29 •f 2003. 

Open Ceyrt 

Allabaiad this the Olli_.._hy ___ •f~_ P,c&,.,J." . 2004. 

Hin 'It le M:' s. :tbara Chhilt9er , l>'brnbe r -J. 
Hon 'It le t¢ s. R,o l;L.§..r ;i.,vps~-~v.a_, J1k!Jlt~~7"f\• 

Pawan Kumar 
Son •f late Sri Shiv Ram Sin!h Ver~a 
Resident •f Villa!e anal Post Jharautha (Ba ldev) 
Distri ct ~thura. 

1. 

2. 

3. 

4. 

• •••• i\pplicant. 

(Dy Advocate : Sri f>ankaj Shukla) 

Versus 

Union of Inc ia 
t~..r•uth Secretary 
Ministry •f Co1municati•n, 
Department • f Postal, New Delhi. 

Postmaster GeMral. A!Jra leti«>n, 
Afra. 

Sri Sanjay Kumar 
S/o Sri Laxmi Narain 
He side nt of Vi lla5e a nd P•st 
Barauli, District Mathur a. 

Su• Divisional Inspector 
Division. Mathura. 

{East) Sui 

• ••••• Ie sp•ndents. 

(By Advocdte : Sri R.K. Tiwari/ 
Sri .R .B. Sinoh) 

~ 

0 RD E R 
-- ... - - - -

By Hon 1)tle ftts .ft.ell Sriyasi!Y.S.. 1~u_jU'_{Al 

This case was listed for hearing en 01.12.2004. On 

01.12.2004, n•ne appeared for the applicant even in the 

revised call . However, it was su•mitted •y learned c•unsel 

for t~ respondents that this is a c•vered matter. We have, 

therefo re , exercised our disereti•n ancl have heard the 

case te aecide i t •n merits •Y attractin~ Rule 15 (1) of 

C.A.T. Proc~dure Rules, 1987. 
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2. By this O .A.• filed uneler Secti•n 19 •f Atlllinistrative 

Triltunal Act, 1985, the applicant has challen9ea the ortler 

•f terminatin! •f service dated 27th Septelllter 2002 passetl 

under t~ provision of Rule 8 (1) •f P&T GPS (Cenduct anel 

Empl•y11Ya>nts) Bule, 2001 lty the Sult Divisional Inspect•r 

of Post Offices, 1~thura, East Sult Division, Mathura. 

3. Tm facts, in »rief, are that the applicant who ltel•ngs 

t • the 'Jat' cotlllunity was offered pr•visional appointment 

on 09th Oct0•er 2001 te the post of G.o.s (Mlil Carrier), 

iar1uli (Baleev}, Mathura. In the •ffer of appointment 

he i.-Jas inf ermeal that the pr•vi sional appeintment was 

lialtle te lte ter~inated at any time withlut notice ana 

witheut assi9nin~ any reason lty the Appeintin9 Authority. 

After he accepted the of fer he was appointed lty erder 

No.Afiarauli/.Rectt./01-02/.\\athura dated 19.10.2001. 

On 1st July, 2002, t he De partment •f Posts, vide its 

letter No.17-29/2002-GDS clarified after due consultation 

with the l.ti.nistry of Soc i a 1 Justice and Empowerrmnt, 

Governme nt of India, that 'JAT• caste/cGrrrnunity was 

not included in tre Central lis t of O.!.Cs in Uttar 

Pradesh and persons »e lengin~ to this coDllJlUnity in the 

State of Uttar Pradesh are not entitled t• get aenef its 

of reservation in civil post s and services under the 

Central Governmnt. On the lta sis of the clarification 

received from the Department of Posts a show cause 
~ iS9" 

notice was issue• to the applicant~fterLdue consideratiGn 

Gf t~ representation of the applicant dated 22ne July, 

2002 his appointmnt was cancelled lty •.rder dated 27th 

Septemlter 2002 and his services terminated f•rt~~ith 

»y Su» Divi sional InspectGr •f Post Offices, Mathura, 

East Su• Division. 

4. The applicant has challen9ed the illPU!Mci order 

dated 27th Septeriter 2002 en the !reund that he was the 
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m0st suitaa le candidate for the said post as he had 

oltained 11.5% marks in the High School more than Shri 

Sanjay Kumar, respondent No.3 and also aelon~es to the 

O!C category under the Governlllent •f Uttar Pradesh•s 

Ordinance No.18 dated 15th Septemaer 2001 under which the 

'Jat• c•nnunity is shown in the O~s.c. category. 

5. The rGsponaents su9mitted that the vacancy for th! 

post •f G.o.s. ~Mail Carrier) A¥a were strictly marCte 

•e filled •Y an 0.2.c. candidate in accordance with the 

permission acc•raea »y the Senior Superintenaent •f Post 

Off ices, Mathura vide his letter datea 06.oa.2001. !ha 

upplicdnt was selected and appointe~ en account •f t~ 

fact that he had olttainaa hi!her marks than etrers anci 

had suamitted an o.a.c. caste certificate issued »y 

Tehsildar, Mattl..tra. Suasequently a representation was 

suami tted to tM Post Master General »y anotrar candidate I · 
Sri Sanjay Kumar challengin! the appeintment •f the 

applicant on the !r•und that the applicant Sri Pawan 

Kumar aelon§ed t o the 1Jat• CODnunity which is not 

reco~nised as 0 .B .c fer Central G•vernll9nt Services. Sri 

Sanjay Kumar (a respondent Nt.3 in this O.A.) had also 

filed eefore this Bench an OA No.118/02 which had •een 

disposed •f on 22.02.2002 with a direction to the P•st 

Master Geoora l, Agra te examine and deciele the representation 

of Sri Sanjay Kumar ofter giving personal hearing to him 

and Sri Pawan Kumar who was respondent No.6 in the said 

OA. The Post Master General, Agra after 9ivin9 personal 

hearing en 13th Juna 2002 te him and the applicant, Sri 

Pav1an Kumar found thilt too applicant, who had aeen 

appointed as G.o.s.(Mail Carrier) 9elongs to 'Jat• 

caste which does not f al l under t~ 0 .J.C. cat.ogory 

for tha purpose of appointmnt in Central Govern~nt as 

1Jat• caste dees not fi!ure in Appendix II vide o.o,p.T 

OM No.36012/31/90-Estt (SGT) dated 13.08.90 and Gevernment 

•f India, Mlnistry Of ~'Cial Welfare Res~lution No.12011/ 

~)./ 
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6S/93-B CC mated 19th Septem»er, 2003. Accereingly he 

founti the appeintmnt •f the applicant t• »e irregular. 

The Pest Master General, therefore, dire cted the 

autl"»rities cencerned te accordi~ly take nece ssary acti•n 

as per Gevt. •f Insia Rules en the suaject. Thereaft er 

another OA filed 1ty the applicant, challengin! the aame 

•raer aated 2oth June 2CX)2 1tef•re this Triltunal was 

alae aismissea as infructu•us o n t he submission ~f the 

applicant that the issue hae already »een eeciaed 1ty 

the Principal Bench •f th3 Central Adllinistr .:s tive Tr i • unal, 

New Delhi in 0.A. Ne.l75i / 02. Thereafter the applicant 

filetl a writ petition ~·ef~e :th! li»n'ale Hi~h Court ef 

Judicature at Alla ha9ad for quashing the orcler elated 

12.07.2CX)2 passed in O.A. NG.1758/02 1ty the Principal 

Bench •f the Central AdRli.ni strative Triltunal. This writ 

petition was aisllissed sunnarily at t~ admission stage 

1 tse lf »y the 1-»n 'lt le Hi9h C.ourt lty its order dated 

26th Septeillter 200Z \-;i th the followin! findin! that 

the post claimed ay the applicant is in the Central 

Government and the Centra l Governma nt has not reco!nised 

'J AT• as Backward Class. The mere fact that 'Jat • 

caste has »een declared as Backward Class in the U.P. 

State cannot confer any ae nefit upon tm petitioner. 

6. During the course of ooarin!, the respondent's 

counsel suallittea that a similar issue had a lr~dd y been 

tlecified ity this very Bench in too case of Sri Sushil 

Parihar Vs. Union of Inclia and others 0 .:.\. Nu .3301/02 
~\/.. 

dated 27.08.2CX)2 ~hiln it had Jte e n ~ld that : 

•As r e gare the fact th.at the applicant 9e l•n!Js 
to JAT c•11munity which has a reservation ae09f it 
as per tm U.P. Gevernmnt is concerned, too aame 
has no applicaaility for the post under the 
Central G•vern inant as the JAT e•llllunity has not 
aeen listed as a OBC c•mlll.lnity ay the Central 
Governaent particularly »y the IXlP&T, Mlniatty 
•f Personnel which is the nodal Ministry for a 11 
such type of eases•. 
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It was further su!pnitted that this eecisi•n w•s 

COnf irmetl ay the lien 'ale Hi~h Court of Jutlicature, 

Allahaaaa tlated ~.12.2002. In th11 •rtler their 

Lerdships llismissecl the writ petition with t he 

fe llowi"! •aservation :-

Ririe see no reasen t• interfere with the jud!llBnt 
an.I •rder datetl 27th Au~ust 2003, Writ Petiti•n 
is dismissed for the reason that the petiti•ners 
services 9e len!s to the Centra 1 Government an.I not 
te the State•. 

6. \VG havo Mard t~ counsel for the res~ndents anil 

have als• perused the material •n record. 

D 

7. It is seen that this very issue has Ile en excimined 

any numer •f tima ay different Court not only in 

0.A ..... 3301/02 in the case of Stu'i Sushi! Parihar 

cited above llut als• in the applicant's ewn case. ~·Ja 

have carefully examined the facts ancl circumstancea 

in the jua,ment in the afore said case of Sushi l Parihar 

Vs. Union of India ana ethers and find that the issue 

raiaea in the instant case is identical. tbnce the 

sa~ is squarely cevered lly this judgrent. l.breover in 

the applicant •s ewn case, when this issue was raisefi in 

writ peti ti..,n No.~~0/2002 their Lardships of th-9 tbn 'ale 

High Ceurt of Juaicature, Alla hall ad have t.! lei 9y their 

order date• 26th Septewmer 2002 that "t~ post clai~d 

ay the petitioner is in the Centra l Government ana the 

Central GGvernment has not recognised 'JAT • as Backward 

Class. The mere f oct t hat. th3 J/\T has aeen llec lared as 

Ba ck\'iard Class in the u.p. State cannot c•nfer any 

aenefit upon the petitioner•. 

a. We have t~ref•re no hlsitatiun in stating that se far 

as the appliccnt is cu ncerned the .ls9al position stands 

concluded and the.re is no scope •f interference in the 

impu!nea erder ddted 29.01.2002. The O.A. is eismissea with 

no •rder as te cests. 
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